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14.25 hrs.
MATTERS UNDER RULE 377

(i) DEMAND FOR DIRECTING THE ARCHAEO-

LOGICAL SURVEY OF INDIA TO GIVE UP

T PROPOSAL TO DEMOLISH SOME OF THE

STEPS OF THE BRAHADEESWARA

TEMPLE IN THANJAVUR IN TaMiL
Nabpu.

SHRI S, SINGARAVADIVEL (Than-
javur): I wish to bring the following
matter of urgent public importance
for the attention of the House under
Rule 377,

"

“The Brahadeeswara Temple
popularly known as the Big Temple,
situated in Thanjavur Town in Tamil
Nadu is of great historical and cul-
tural importance. The said temple
was constructed by the great Raja
Raja Cholan of the Chola Dynasty.
It attracts large mnumber of pilgrims
and tourists not only from our Mother-
land but also from  other countries.
The Archaeological Survey of India is
now in charge of the maintenance of
the Temple,

In the said Temple., there are 16
steps in the front courtyard, facing the
gigantic Nandi (Bull) and leading to
the Mahamandapam besides the nar-
Tow steps on either side of the en-
trance to the Mahamandapam. The
16 steps which are about 9 meters wide
connect the court-yard with the Man-
dapam which is about 16 metres above
and are mainly used by the devotees
to reach the Mandapam, Further, the
Vahanas for the annual festivals are
carried along  these  steps. These
steps were constructed by the Mara-
thas long after the Cholas to facilitate
the devotees.

Now it is learnt thatthe Archaeolo-
gical Survey ¢f India has proposed 1o
femolish the 16 steps on the ground
that the steps built by the Marathas
take away the peauty from the fron-
‘tage of the big temple constructed by
‘the Cholas.
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The removal of the 16 steps will
cause inconvenience and affect
the sentiments of the devotees. The
other narrow steps on either gide to
the entrance to the Mahamandapam
cannot z1so serve the purpose in these
days when large number of devotees

and visitors are thronging the said
Tample daily,

In the said circumstances, the
Minister of State holding independent
charge of the Ministries of Education
and Culture and Social Welfare should
be pleased tc take  suitable stems 1o

maintain the status uo in the interest -

of the publicd.

(i1) CAUVERY WAaATER DISPUTE INVOLVING
KRERALA, KarnaTara, Tamir Napu
AND PONDICHERRY,

SHAMANNA (Banga-
The Cauvery Dispule is
pending for over several years. The
States concerned are Kerala, Karna-
taka, Tami] Nadu and Pondicherry.
There is not much of problem between
Kerala and Pondicherry. The dis-
pute is mainly between Tamil Nadu
and Karnataka. The points of dis-
pute are mainly the {ollowing:—

SHRI T. R.
lore South):

(1) The validity or otherwise of the
1924 agreement; and

-

(2) The protection of the existing

Ayact of 282 lakhs of agere in Tamil |

Nadu on 75 per cent dependability.

Karnalaka has made it clear that (he
1892 and 1924 agreemenis were not
valid on the following grounds—

1, The agreement was made when
Mysore was not independent.

2. Before 1947, the Coorg District
Cauvery takes its  birth) and
Kollegal Taluk were not parts of old
Mysore,

Mettur Dam in

3. At that {time,

Tamil Nadu was not Constructed;
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4. Karnataka contributes 53 per
cent of the water whereas the contri-
sution of water by Tamil Nadu is 30
per cent.

5. Tamil Nadu has developed 28.2
lakh acres of land to be irrigated_ by
Cauvery whereas Karnataks has de-
veloped only 6.8 lakh acres, and 6. from

ithe beginning, Tamil Nadu is unauthorise-
‘'ly bringing more and more lands under
irrigation using Cauvery water whercas
Karnataka is prevented to developed lands
beyond 6.8 acres.

A large number of Inter-State meet-

' ings were held under the guidence of

the Central Government. No pro-
gress is made to come to an agreed
solution.

I make a strong appeal to the Cen-
tral Government to take 3 bold deci-
sion to settle this important issue in
a just and equitable manner, if reed
be, by appointing an expert Commit-
tee,

I also suggest {hat Parliamentary
Legislation may be passed to settle all
Inter-State Water Disputes including
the Cauvery dispute.

+(iii) DEMAND FOR PROVIDING DAILY SER-
VICE OF MADUDHAR EXPRESS BETWEEN
JODHPUR, AND JAIFUR,
ot afg  ww @ (FrEEe)
SUTERRT WEIEG, TIGT § F497 UF
LR LS H‘G’rnﬂ‘g‘( HEIL TFAAYE & FAA
& gy fediss o wfagry wAAt
BT TTT AW GAT HIT TAFT KT
i wr gfe g2

4% ARYT UFANR ISEGTR A
F WA FAYT F TR feAmA
FAFEE AAGRFT L& FH  HAG
# o= Fr mgeayget WA E )

TG THANY g ATAT FT TH &Y
[WEW FFIRU T I TCHET &
e & fog = wer & fSuw
FTOT 94 faq wege gHEaw F 9 Aaw
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T 99T & UF 92T wAa wius Et
g Wl qanE FE A AT F FRT
aifegr &1 f50or g7 g AEAT 9%an
g AT THBH AT H gr@T ®T TEA
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figar fedfrsg § & W F9
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g wE WA s g sraqr fedr-
F0 HAAT FT AR AT &Sl
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grfay fEg1 w18 5 aeaT g@sa
g TS TIFA FE0 FAM [ FT
g ®EW T F2 A e &l
SAaT 1 mETAE W # g F)
SN |

(iv) NEED FOR TAKING JMMEDIATE STEPS
TO CHECK SMUGGLING OF ANIMALS AND
OTHER VALUABLES ACROSS THE INDIA-
PakisTAN BORDER IN RAJASTHAN.

S WA agEra  (SagR)
USETR F arsdT, wGFAuT, (@A
§ gqifEsm &1 @44 arAr HAT 9%
REFT a1 qiw A8 o s &1 frafaar
ARF §T & 1 99 FAM & WA=
¥ dyqraql ST E VB4 ald §O AN
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